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Misc. (SC) No. 68/2017 

O  R  D  E  R 

14-12-2017    

    This Misc (Succession) Case No. 68/2017 arises out of the petition 

filed by petitioner Smti Sneha Karmakar and Yobaraj Karmakar, daughter and son of 

Lt. Tipon Karmakar of village Rampur under Jamuguri  PS, district Sonitpur U/s. 372 

of Indian Succession Act, 1925 praying for grant of Succession Certificate to the 

petitioners in respect of the properties of deceased Tipon Karmakar as mentioned in 

the schedule below.  

 

   Petitioner’s case is as follows : 

 

    Petitioners Smti Sneha Karmakar and Yobaraj Karmakar were the 

daughter and son of deceased Tipon Karmakar. Opposite party Smti Ujjala Karmakar 

was the divorcee wife of Lt. Tipon Karmakar and after dissolution of her marriage 

with the deceased Tipon Karmakar, she again married with another person namely 

Paresh Karmakar of village Fulaguri under Behali PS. 

  Prior to the death of Lt. Tipon Karmakar, he was an employee of 

Kendriya Vidyalaya and was discharging his duty at Kendriya Vidyalaya, Misa Cantt., 

Nagaon.  Said Liton Karmakar died on 22-12-2016  at village Rampur, PS Jamuguri. 

   

     

     The following are the legal  heirs left behind by the deceased Tipon 

Karmakar   : 

   

Sl No.        Names               Relationship       Age    

1.  Smti Sneha Karmakar     daughter      28 yrs.  

       

2. Sri Yobaraj Karmakar      son                  23 years. 

 

            That total amount claimed by the petitioners amounting to 

Rs.20,00,000.00 (Rupees twenty lac) only with interest thereof and out of the 

said total amount Rs.4,68,398.00 (Rupees four lac sixty eight thousand three 

hundred ninety eight) only is the GPF amount of Lt. Tipon Karmakar and rest 
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amount is the estimated gratuity, KVSEWS and leave encashment benefit amount 

of the deceased. The petitioners are only claimant of the said amount  and Smti 

Ujjala Karmakar who is implied as Opp. Party in the petition has got no objection 

to grant the succession certificate in favour of the petitioners.     

  Deceased Tipon Karmakar had not executed any will or Letter of 

Administration in respect of his estate and deposit as mentioned in the schedule 

below.    

  The petitioners being the daughter and son of the deceased Tipon 

Karmakar and the legal heirs and representative of the deceased, they are legally 

entitled to be granted the succession certificate in their favour.  

               

SCHEDULE 

 

Name                                Particulars                Amount/value 

 

 Late Tipon Karmakar               1. G.P.F.              Rs. 4,68,398.00 

S/o Late Gouro Karmakar          2. Gratuity 

Vill: Rampur No.3,                       KVSEWS and  

PO: Hatinga,PS Jamuguri             leave encashment           Rs.15,31,602.00 

Dist. Sonitpur.                            Amount (estimated) 

   Total :                         Rs. 20,00,000.00 

 

                                 (Rupees twenty lac) only.  

  Notice   issued to the opposite party  returned after service 

but she has not filed any written objection. Hence the case proceeded ex-parte.    

           The petitioners Sneha Karmakar and Yobaraj Karmaka have 

filed evidence on affidavit as PW1 and PW2 respectively. Petitioners Sneha Karmakar 

has exhibited the death certificates of  deceased Tipon Karmakar issued by   

Registrar, Birth and Death, and M & H.O.-I, Rangachakua S/D, statement of GPF 

account of deceased Tipon Karmakar, Identity card of deceased Tipon Karmakar, 

electro photo identity card of deceased Tipon Karmakar, PAN card and resident 

certificate of the petitioner Sneha Karmakar, PAN card of the petitioner Yobaraj 

Karmakar, birth certificate of petitioner Yobaraj Karmakar, electoral photo identify 
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card of Yobaraj Karmakar and PAN card of Yobaraj Karmakar  are furnished along 

with the evidence on affidavit which are proved as Ext.1,Ext.2,Ext.3,Ext. 

4,Ext.5,Ext.6,Ext.7,Ext. 8,Ext. 9,Ext.10 and ,Ext.11 respectively.       

    I have considered the contents of the petition and also perused the 

evidence led by the petitioners in affidavit I find that the deceased Tipon Karmakar 

has not left any WILL or LETTER OF ADMINISTRATION or PROBATE of any will in 

respect of Estate left by her as mentioned in the schedule.    

    On consideration of the materials and documents on record I find that 

the petitioners are  entitled to get Succession Certificate as prayed for.     

    The petitioners Sneha Karmakar and Yobaraj Karmaka are found to 

be the successor of Late Tipon Karmakar. Accordingly, the petition for grant of 

Succession Certificate in respect of the Estate / securities / debts etc. as mentioned 

in the schedule of the petition is here by granted.   

  The  petitioners Sneha Karmakar and Yobaraj Karmaka shall equally 

divide the scheduled amount.        

    Issue Succession Certificate in favour of the petitioners Sri Sneha 

Karmakar and Yobaraj Karmaka  on payment of requisite court fee and on furnishing 

indemnity bond.   

 

    The Misc Case stands disposed of accordingly. 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 
 


